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OfEN 'CWt!T 

IN THE CEN fJ:V.U.. AUt~llNisTB.Af lVE IalBLNAL, ALLAHAE:iAU 

* * * 
Allahabad : uated this 3rd day of september, 1997 

uriginal Application No. 73 ot 1993 

uistrict ; Etawah 

CLrlAM: -

Hon• ble lv\r. Justice B. C. Saksena, v. c..;. 

Hon • bl e i.ir. S . Uas Gupta . A. tyt 

sane Lal 5/ o s hri RaQl, 
Khalasi, 
1 "orKshop under IC\~: Phaphund, 
uistt.. Etawah. 

(By sri h . f. briva stava ~ sri PK Kashyap , Advocates) 

• • • ·Appl icant 

l. 

2. 

3 . 

4 • 

versus 

The Union ot Inctia 
Through General t.\anager , 
~grthef~h~ ail way, w u • 

The ui visional .dailway Manager, 
~f~R~£~~ail way, 

The uiv1siona1 En9ineer, 
Northe rn Hail way , 
Allaha bad. 

The I nspec tor of \~Orks , 
N ort he rn H. ail way , 
Etawah. 

The .uivisional Audit ut t i cer, 
Northern rlai l way, Allahabad. 

( £y sri L a1 Ji sinha, Advocate) 

• • . rl.esponden ts 

By Hon • t 1e :.tr. S. Uas Gu~ta. A. f·l 

Ihe averments made i n the v. • do not make out 

very clear case. However, it appears tr om the ave rments 

that the applic a nt, while he ~as posted at Etawah, was 

allotted a rlailway 4 uarter t or which the asse ssed rent 

was rts. ZJ/- pe:r 'uonth. subsequently, he a1on gwi th otht: rs 

was transterred to ~haphund. The appl icant•s case 1s 

that he a1ongwith others was permitteo 'of the l l..cal 

authorities at t--haphund to commute every daY trom Etawa h. 

subsequently, the applicant was transterred back t o 
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Etawah. The responuents, however, issued notice tor 

deduction ot rent at higher rate and despite his 

representation sugmitted in response to the notice, 

they started ini tia.tly charging Rs. &v/- and subse c; uentl y 

~s. 241/6o per month. The ap~l icant has prayed that 

he shoUld on.ty be charged normal rent of rls. 'XJ/- per 

month. 

2. The respondents have filed a c ounter at tidavit 

in which they have admi ttea that an internal or der 

wa s issued permitting ~he petitioner and other statt 

to attend their duties at ~haphund trom Etawah but it 

has _a.lso been stated tha t due to change or ti ming ot 

train, it was not t easibl e t or the start at Etawah 

to reach aestination within the ot t ice hours. It alsO 

ap~ear~ trom the averments ot the respondents that ~hile 
"- I Rr-.t-

the assess~ a-t was initially Rs. 2J- Co they subse' uent.ty 
f-

chargea ....j{.s.399/- per month on the basis of calcul ation 

>i!J .Rs. l 5/- per sqrn plinth area. 

3. \,e have noted r rom the averments , ho\.ever, 

c ontused they be , that Lhe app l icant was pe rmitted 

to come trom Etawah t o ~haphund. It is not the 

case ot the respondents that the ap~licant tailed to 

. attend duty i n time nor is that matter yermane to 

the c ontroversy betore us. .,hat i s rele vant is that 

t hat such a permission was given and , theretore, the 

apPl icant was entitl ed to retain his ~ uarter at 

Et awah on normal rent. 
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4. In view ot that we dispose ot this OA with the 

direction to the respondents to recover from the applicant 

rent at normal rate tor the entire period. It . any 

amount in addition to this has oeen reco vered trom the 

salary ot the applicant, then the same snall be refunded 

to him within a period ot three months trom the date of 

communication of this oraer. The partie s shall, hov-e vv.er, 

bear their ov.o costs. 
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